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STATEMENT

The suggestion of the Hon’blec Meinber
that while making his refcrence to the
misuse of funds, the Deputy Minister had
specifically in mind the present Government
of Kerala is not correct. The normal mca-
ning of the words ‘‘your own government
of Kerala ” is ‘¢ the government of your
own state of Kerala”. The rcference, there-
fore, was to Kerala as the statc to which
the Hon’ble Member belonged, and not to
the fact that the Government of Kerala
was a United Front Government.

The Hon'ble Member has tacitly acce-
pted the fact that there has been misusc of
funds allotted for the welfare of Backward
Classes in Kcrala. His only objcction is that
this misuse has not occurred during the time
his party was in power in the State but as
already cxplained there was no intention of
calling to question the acts of any particular

party,

But while thesc irregularitics may have
begun under previous regime  succeeding
Government have also the duty to rectify
the defects. For cxample, the  deposits in
favour of beneficiarics of housing and Coope-
rative schemes were bona fide at the time
thcy were made, and could be assumed to
be so fora rcasonablc period thereafter.
As many of the beneficiarics originally listed
are no longer traccable and the fact that the
socicties in whose favour these deposits have
becn madc have ceased to be active for
many jears, it is thc responsibility of the
present government to sec that the dceposits
are not retaincd and the sharc of the Central
Government in these deposits refunded or
applied for a better purpose in consultation
with the Central Govcrnment,

The following spccific intormation has
also rcached the Government of India:-

(a) Out of 330 Harijan cooperatives fina.
ncially assisted and registercd by thc State
Government, as many as 188 arc completely
dormant for many ycars.

(b) As on 30.6.1968 a sum of Rs.
4,54,000 was lying idlc with district coope-
rative banks towards un-utiliscd working
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capital grants of as many as 146 Harijan
cooperativc socicties.

Again, assets including 19 vehicles,
scveral buildings and items of equipment
which were financed through the Central
Social Welfare Board of the Government of
India have been unilatcrally taken. over by
the Government of Kerala with effect from
1. 8. 1968. These assets are not being uti-
lised for welfare activities for which they
werc created and grants released.

From what I have said it is clear that
there has been misusc of funds. There has
been no intention to malign any particular
government or party in power and the Hon’-
ble Member’s apprehension with a particular
reference to the persent United Front Go-
vernment in Kcrala was intended is un-
foundcd. In the circumstances, there is no
rcason to withdraw the statement made.

12. 58 hrs.

BUSINESS ADVISORY COMMITTEE
THIRTY SECOND REPORT

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMAIAH):
Sir, I bcg to move :

“That this House do agrce with the
Thirty-second Report of the Business

Advisory Committee presented to
the House on the 20th March,
1969.”

MR. SPEAKER : The question is ¢

“That this House do agrec with the
Thirty-second Report of the Business
Advisory Committee presented to the
House on the 20th March, 1969.”

The motion was adopted.

RE: CALLING ATTENTION
NOTICES ETC.

MR. SPEAKER : Before I go to the
next  item~Appropriation  (Railways) Bill
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which may be taken up at 2 O’clock-1 would
like to placc before the hon. Housc certain
points. Some hon. Membecrs have brought to
my notice so many things ; so many Calling
Attention Notices and so many requests to
raisc many items have been received. Mr.
Fernandes pointed out about Anguilt Then,
Madhya Pradesh and so many important
matters are brought to my notice cvery day
by all parties, including the Congress. I am
not mentioning all the subjects,

13 brs.

SHRI HEM BARUA (Mangaldai) : I
submitted an adjournment motion, which
you have disallowed.

MR. SPEAKER : Yes. 1 allow some,
I disallow somc and I keep some pending,
because I think this is not thc appropriate
time to bring them forward.

SHRI CHENGALRAYA NAIDU (Chi-
ttoor) : I have also given a motion about
M. P. If mine is disallowed, theirs also must
be disallowed. Otherwise, minc should be
allowed first.

SHRI M. L. SONDHI (New Declhi) :
Delhi Police and Khosla Commission,

MR. SPEAKER : Yes, Delhi also is
there.

Now, after thc calling attention and
other things arc finished, and after papers
are laid on the Table, we take up the busi-
of the Housc. But if again at 2 O’clock,
hon. members start the zero hour, what is
to be done ? I am not referring to Shri
Madhu Limaye or anybody in particular.
At 2 O’clock, hon. members try to raise the
subjects which I have discussed with them
in my chamber and 1 argue with them and
try to convince them. Sometimes they are
convinced, but sometimes thecy are angry.

Sometimes I am  afraid that if |
am alone, some member may bccome
violent. Even then, I try to talk to

them. All that is wasted if again at 2 O'clock
they try to raise it in the House. About
Anguilla, all of us, including myself, are
anxious, becausc the whole might of the
British Empire is brought to crush a small

PHALGUNA 30, 1890 (SAKA)

Re: C A etc. 234

nation of 6,000 people. Nobody is going to
be happy about it. All Indians are unhappy
about it, because the British might could
not bring down Rhodesia, but Anguilla is
brought down. If Government have some-
thing to say, thcy may make thecir opinion
public later on. These arc important matters
no doubt. But again if they are raised at 2
O' clock and it goes on till 3 O' clock, the
time of the House is taken away. Already
there is no time and we have to cut down
by one day thc time for discussing the de-
mands. We may have to cutit down by
another day. I appeal to my friends not to
raisc thesec matters at 2 O clock. Let them
come to me and discuss with me in the
chamber.

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE DLPA-
RTMENT OF SOCIAL WELFARE
(SHRI MUTHYAL RAO) : Befote you
adjourn the House, let me tell the Housc
through you Sir, that I am present in the
House.

MR. SPEAKER : Hc was not present
at the appropriate time.

SHRI MUTHYAL RAO : I was present
Sir.

MR. SPEAKER : I wish you had raised
it then.

SHRI MUFHYAL RAO : 1 got up. You
did not scc mec, but other hon. members
saw me.

SHRI HEM BARUA : Yecsterday the
zero hour was extended. Now that you say
that it must not take placc at 2 PM, have
you fixed any time for the zero hour ?

MR. SPEAKER : The rules are very
clcar. After the papers are laid, a matter can
be raised with the permission of the Speaker.
These ate not rules framed by me, but by
the whole Housc.

SHR1 ATAL BIHARI VAJPAYEE
(Balrmapur) : If the Deputy Spcaker is
in the Chair and he is in a mood to oblige.
what can be done ?
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MR. SPEAKER: Unfortunately, it is the
Speaker o whom you write and it is the
speaker who gives the decision. For the
whole Lok Sabha therc is only one office
and there is only onc Spcaker who decides.
1 do not know il there is some other office
somewhere  where these decisions are taken.
If therc is one, I correct mysclf so that 1
necd not take any dccisions at all in future.

SHRI HEM BARUA : There is a Deputy
Speaker also. You alone do not decide.
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MR. SPEAKER : Iiis a ncrvous ten-
sion. After this tension I cannot be sitting
for all the six hours. I was saying that when
we meet after lunch we will take up the
Appropriation Bill on which only onc or
two Members will say a few words.

SHRI NATH PAI (Rajapur) : Sir, in
trying to dcal with the multiple matters we
have tricd to raise here you indicated the
dilficulties felt by the Speaker and the
Dcputy-Spcaker. We fully appreciate that.
But you just now said very rightly and you
spoke for the whole country when you con-
veyed our horrer at what is happening to a
small island at the hands of the British
Governmient. There is an equally dangerous
thing happening in the country. A grave
constitutional impropricty will be committed
if a man disqualificd by the highest judiciary
of the land is allowed to continuc as a
member. You should cxpress your horror
at this also.

MR. SPEAKER : It has bcen brought
to my notice by so may hon. friends,

e ¢ e e
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MR. SPEAKER : About Madhya Pradesh
many Calling Attention Notices have come.
Onc is of a different type, another is in a
different language, one wants the Attorney-
General being called and so on. Tomorrow
therc is no Question Hour because it isa
Saturday. But I will try to put down one
Calling Attention Notice. I will pool all the
Culling Attention Notices on Madhya Pra-
desh and see how it can be put down on
Order Paper. Let us adjourn now and meet
again at 14.15,

13.09 hrs.

The Lok Sabha adjourned for Lunch to
meet again at 14.15 hours.

The Lok Sabha re-assembled after Lunch
at fifteen minutes past Fourtcen of the Clock

[SHRI HEM BARUA in the chair]

APPROPRIATION (RAILWAYS) NO, 2
BILL *, 1969

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : [ beg to move
for lcave to introduce a Bill to authorise
payment and appropriation of certain further
sums from and out of the Consolidated
Fund of India for the service of the financial
year 1968-99 for the purposes of railways.

MR. CHAIRMAN : The question is :

“That leave be granted to introduce
a Bill to authorise payment and appr-~
opriation of certain further sums from
and out of the Consolidated Fund of

* Published in Glazette of India Extraordinary, Part 1I, section 2, dated 21.3.69.



